229 Resolution rs. appoint-
ment of a Parliamentary

- it and he agrees with it in principle
and I must thank him. I would re-
quest the hon. Minister to continue
with his efforts, I would suggest that
we together discuss on how to carry
on the work towards this end. I feel
unti] and unless we impart education
to our women, we shall not be able
to succeed in our programmes. When-
ever the hon. Minister wants, we
can sit together and discuss the issue
because, to my mind, women edu-
cation is of the utmost importance.
I am not discouraged by the fact that
my Resolution has not been accepted
because the hon. Minister agrees
with the spirit of the Resolution -In
toto because it is not my case alone:
it i3 a common cause; it is a cause
for the whole country and our Edu-
cation Minister is very much in-
volved; the whole House, the whole
society is involved because we know
that we cannot succeed in our bpro-
grammes  without giving proper
eduction to the woamen: As you
know, 50 per cent of the population
consists of women. Though it is a
man’s world, women are jn no way
less than men. We don’t say we afre
superior to men but we are in no way
less then men; we are equal to men,
and if we are equal to men, we want
the women in the country should
also have proper education. That i<
my idea. Maybe, there has been some
mistake in my Resolution and is that
is so, 1 shall try to rectify that mis-
take next time when I move another
Resolution next time. But I am sure
the hon. Minister will definitely fulfil
his assurance. After gix months or
so, I am again going tp raise the
same issue in this House and I hope
the hon. Minister will accept my
Resolution next time. Thank vou.

THE VICE-CHAIRMAN (SHRI-
MATT KANAK MUKHERJEE): Are
you withdrawing vour Resolution?

SHRIMATI MONIKA DAS- I am
withdrawing my Resolution because
after all we belong to Congress Party,
apd we have got a culture. T with-
draw my Resolution. :
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THE VICE-CHAIRMAN (SHRI-

MATI KANAK MUKHERJEE): Does
the hon. Member have leave of the
House to withdraw her Resclution.

HON. MEMBERS: Yes.

The Resolution was, by leave
withdrawn

RESOLUTION RE: APPOINTMENT

OF A PARLIAMENTARY COM-

MITTEE TO GO INTQO THE WORK-
ING OF BANKS

SHRI R. RAMAKRISHNAN (Ta-
mil Nadu): Madam Vice-Chairman,
I beg to move the following Resolu-
tion:

“Having regard to the fact—

that despite sixteeén years hav-
ing elapsed since the nationalisa-
tion of Banks in the country, they
have not been made accountable to
Parliament in 5 proper manner;

that increasing number of frauds
and other malpractices brought to
light from time to time have re-
vealed the unsatisfactory function-
ing of bankg generally and in the
matte; of advances particularly;

that, as reported, numerous inci-
dents of dacoity and theft are tak-
ing place frequently in nationalised
banks;

that despite most of the Banks
performing the same function
there is no uniformity of pay scales
and service conditions amongst the
officers and employees of these
banks;

this House is of opinion that a
Committee consisting of members
of Parliament along with some
other experts having experience in
the field of finance and banking be
appointed under the chairmanship
of a sitting or retired Supreme
Court Judge 1o enquire into the
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activities and affairs of both na-
iionalised ond non-nationalized
banks, with instructions to report
to Parliament within six months
from the date of appointment™

Now, Madam, having moved this
very important Resolution, I am at
a loss where to begin, because, this
is a subject whieh js so vast. The
amount of moner involved in the
banking sector in this country is, I
think, too complicated, even to the
best of economisis, like my statistic-
jan and economist friend, Prof. Nir-
mal Chatierjee, to compute. It may
wel] over be a few thousand crores
I do not really know whether even
the Reserve Bank of India has got
the statislics of the entire gamut of

the banking operations. 1 am not
talking of deposits or advances
alone.

I am very happy that my good
friend,the energeli- Minister of State
for Finance looking after banking is
here. But I would have been hap-
pier if the Leader of the House and
the Minister of Finance had been
here because this is one sector of the
country which has, with some good
luck, escaped the attention of Parlia.
ment. I say this with a sense of res-
ponsibility.

Madam, it was in 1968, that our late
lamented Prime Minister, Shrimati
Indira Gandhi, took the bold step of
nationalising banks, which led to
many events including the resigna-
tion of the then Deputy Prime Min-
ister, Shri Morarji Desai. It was of
such a far-reaching nature. When guch
a bold step wag followed by the Go-
vernment  npationalising six more
banks in 1980, one felt that the Gov-
ernment wanted to do something for
improving not only the economy of
the country, but also the lot+ of the
people. I would only briefly refer
to what Shrimati Indira Gandhi said
in 1969 when nationalising the hanks.
on the floor of the Lok Sabha. Am-
ongst other things, she said, I quete:

wearking of Banks

“Public ownership and the cont-
rol of the commanding heights of
national economy and of its strate-
gic sectors, are essentia] and imp-
ortant aspects of the new social
order which we are trying to build
up in the country.”

Further, she said, 1 quote: -

“Financial institutions are among
the most important levers that any
society has at ils command, for the
achievement. of its social and eco-
nomic objectives”

She referred to the fact of the na-
tionlisation of the life insurance
business and the then Imperial Bank
of India over a decade ago, Then, she
said, I quote:

“Since ithen, we have also set up in
public sector, other institutions for
the provision of medium or long.
term finance to industry and agri-
culture. The nationalisation of ma-
jor banks is a significant step in
this process of public control over
the principal institutions for the
mobilisation of people’s savings and
canalising them towards productive
purposes.” . s

Madam, in the light of this very
Jaudable objective, I amn very sorry
to find now, after sixteen years have
gone by, that aport from laying the
annual report; of the banks on the
Table of both the Houses, apart from
an odd Parliamentary Committee go-
ing into the individual aspects of the
working of the banks, Parliament,
the supreme bodv in the country,
which Teflects the will and aspirations
of the people of this country, has
absolutely no control over the work-
ing of these banks. Madam, we have
invested more than 100.000 crores in
the public sector in the country for
which we have a Joint Committee of
both the Houses of Parliament, called
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the Public Undertaking Committee.
Then we have thousands of crores of
rupees revenue in this country. We
have the Public Accounts Committee
going into this, We have the Estima-
tes Committee. We have so many
other committees, but for the banks
where one hundred thousand or two
hundred thousand crores of the peo-
ple’s money is there in various forms,
we have no accountabilily, whatso-
ever, to Parliament, It is very strange
that the Government ‘'repeatedly
from time to time, should not accede
te this demand for 3 parliamentary
control.

No doubt, Madam, because of %he
sensitive nature of the bank's work-
ing the banks have got certain sta-
tutory protection for not disclosing
certain things relating to bad debts,
relating 1o advances and its working,
but in this connection I would like
to quote what the Labour Appellate
Tribunal observed. (Interruptions).
The papers are not readily available
with me, but it doe; not matter, the
exact guotation only observes about
the sensitive nature of the banks. Bul
because there is a sensitivity about
it, it does mean that we should not
exercise any sort of conlrol over
this. R }

Somebody made the research the
other day about what the problems
are of an ordinary or a middle class
man in this country in his day-to-day
life. High on the list of priorities
was making a telephone call.  This
is one of the day-to-day problem
which we are faced with. Another
was getting a seat into a bus whe-
ther in Delhj or in Calcutta or Bom-
bay or Madras. The third thing
was finding an auto rickshaw or a
three-wheeler. The fourth problem
of an ordinary person wag getting
quick service in banks. Even after
16 years of nationalisation we have
not been able to get proper service
in the banks,

7
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On 4th May, 1984, my good friend
and comrade, Shri Kalyanasundaram,
who is not here, moved a similar Re-
solution. Hig Resolution was that
this House recommends that a Stand-
ing Parliamentary Committee on the
lines of the Parliamentary Comm.i-
tee on Public Undertakings be cons-
tituted to oversee the functioning and
performance of the nationalised
banks. Unfortunately, Madam, to the
good luck of the Government that
was the last day of the session for
Private Members’ Resolution. So,
neither the Minister replied nor he
withdrew the Resolution and the Re-
solution lapsed after the session ad-
journed sine die. The Resolution .
which I have moved is more comp-
tehensive. I have stated the reasons
why I want the parliameniary cont-
rol over the working of the banks,
I am not suggesting a type of Com-
mittee, like the Official Languages
Committee, to go on Bharat darshana
or even on global tour. I want this
Committee to be headed by a sitting
or retired Supreme Court Judge so
that he may have judicial maturity.
Then the Committee should consist
of members of Parliament along with
experts in banking and finance, They
should report within a specific period
of time, say within six months, to the
Parliament. This will enable them
to go into the entire gamut of the
working operations and see what
better alternatives can be found out.
If the Government want, as an alter-
native they can appoint g Standing
Committee as suggested by Shri Kal.
yanasundaram. But unfortunately,
the Government is not agreeable to
anything. How has this sorry state
of affairg come about? T feel that one
of the reasons is the accountability
to Parliament. But beyond this T
would like fo tell you that the Re-
serve Bank of India is supposed to
exercise control over the various
banks. The Reserve Bank of India
exerciseg control through its officers,
through its periodical inspections. On
top of it the banks have their inter-
nal auditors. Most of the banks have
got their statutory auditors though
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all the branches cannot have statu-
tory auditors. But in spite of all
this, the functioning of the banks
leaves much to be desired. I say this
because if the Reserve Bank was 2x-
ercising proper control how did the
Sethia's fraud come to light? The
Sethia’s cage involved millions  of
pound sterling. Two or three na-
tionalised banks were mvolved which
resulted in the summary sacking of
three executives also. The Reserve
Bank inspecton; in their note clearlv
warned Punjab National Bank, Cent-
ral Bank of India, Union Bank of
India from advancing any money to
the Sethias. I do not want to go into
individual cases. I am only mentioning
this as an example. This is one exam-
ple of a bank fraud of huge dimen-
sion which has come to light. In spite
of the Reserve Bank’s report that
General Manager of the Punjab Na-
tional Bank or the Central Bank of
Tndia released crores of rupees to
Sethia. Now Sethia is languishing in
the Tihar Jail- Perhaps he will try
to make up for the hard times by
writing a book on Tihar Jail and he
will make up like this and not pay
back the panks. I hope the Minister
will kindly keep this in mind that if
Sethia writes such a book, the royalty
from the book will be used to pay
back the banks.

Coming to the more serious matters,
Madam, if this is the control which
the Reserve Bank exercises over the
vanks, then what is the use of this
control? T come to a statement which

the hon. Minister himself made in
Parliament only about three days
back. answering a Starred Question
in this very House numbered 203 put
by Mr. Upendra. The Minister said
that hundreds of crores of rupees are
being lost to Indian banks through
cheating, impersonation, forgery, theft.
criminal misappropriation false claims
and misrepresentation. This was in
connection with the question whether
the Minister had seen a report in the
newspapers about some bank frauds

working of Bauks

and also referring to a study made by
a criminologist from Kerala. A Police
Training College is there and he has
written a paper entitled “Bankers’
Safely in Money Transactions” in
which he has spoke about the various
methods by which the bank frauds are
taking place, The Minister himself
earlier in reply to a question in the
Lok Sabha. has given some interesting
statistios which T will quotle here for
your information. I am quoting from
the Minister’s reply in the Lok Sabha
on 22nd Marech, 1985, Mr. Janardhan
Poojari has said that in 1982, the total
bank frauds were 2065, the amount
involved in crores of rupees was 19.44
and the number or officials who were
awarded punishment was 528. In 1983,
it is 2360, the amount involved is
29.62 crores and the number of otticials
awarded punishment is 609. In 1984,
till the time of reporting, it was 2410,
the amount involved 38.39 crores, and
over half the year the number of offi-
cails suspended was 338. If you take
the other half it will be another 339
or 340; so in all about 700 officials will
be wrapped. What does this show? This
shows that there is a rising trend in
the number of bank frauds, which has
been admitted by the Minister him-
self. About one thing I am very happy
that this Government and thig Min-
ister readily admit, “yes, wrong things
are going on, figures show that but on
the other side we are taking some
cffective steps to check it. But the
effective steps’ implementation is not
seen in the figuTes, because the frauds
are going up, the amount involved to
public funds is going up. Recently Mr.
V. P. Singh also has observed in one
vlace—in fact he has appealed to the
public sector banks’' Chiefs at a semi-
nar which he convened that they
should aim at “zero error in prevent-
ing bank frauds”. What a laudable
appeal, Madam? He has appealed to
the Chief Executives that there should

be no frauds. I appeal to the people
of this country that they should all be
good  persons, good men and
women, upholding the  highest
standards of moral virtues as laid down
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in our Dharam Shastras. Is there any-
thing wrong with this appeal? There is
nothing wrong with it. But how can
iy be implemented? What is the use of
this appeal to the Chairman of banks
that there should be zerp error in
preventing bank frauds when you
cannot go into their working.

3
.

" Recently, the Banking Department,
1 understand has issued a circular to
the Chief Executives of the Banks that
they should not participate in any dil.l'
ner given by businessmen, Madam, this
is only the height of hypocrisy. Do
you mean to say that a Bank Chair-
man, by being entertained by a private
sector businessman alone will be a
party to a fraud? Do you mean to say
that private sector businessmen who
are the big, fish and who are conniving
and doing these frauds, are going to
wait for this dinner? They will always
get to the Chairman and get their
work done. Thig sort of measures, no
doubt, may be all right to create a
very healthy moral atmosphere, but
by circulars of this nature alone, don't
think that the Chairman can be con-
tained. Madam, today it is not very
easy for you. I can tell you, because
you come from West Bengal and you
are involved with people’s problems.
For you to recommend and get a per-
son, a petty trader or an ordinary un-
employed person a loan of Rs. 25,000
or a loan of Rs. 50,000, is very diffi-
cult. You will have to go up and
down, make about a hundred tele-
phone calls, meet the Chalrman in
person three or four times, and in six
months you will be lucky if you
succeed, that too because you are a
lady also an elderly lady; perhaps,
you may succeed, Madam. But I can
tel] you another thing. If you are not
this and if vyou are a businessman
and want a loan of a crore
of rupees, it is very easy for you to
get it. All that you have to do is, not
to give dinner tp Chairman, but to go
to his House. I am not making a very
vague or a generalised accusation I
am telling what is happening today. 1
am not casting any aspersion on any
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individual Chiarman. You can go to
Chairman’s house, do whatever is re-
guired. apply pressure from above,
through politicians or others. Fortu-
nately this Minister is an exception to
it because he is not amendable to
pressure. But you can get pressure
through some other person and then
you can get Rs. 1 crore released. After
that, if the bank Chairman ig still
serving after one or two years and if
you do not repay the loan, he will
always be at your house trying to
collect the money and he will not be
able to collect it. This is the exact
thing that is going on and that is why,
I want the Government to appoint a

committee so that it may go into this
whole thing.

228

Now, coming to the progress made
by ithe Indian banks, Madam, the na-
tionalisation was supposed to improve
the banking system, and up to g Cer-
tain stage they have made improve-
ment. But today our banks are slip-
ping down. I am quoting from a re-
puted intemational journal. It gays:

“Seven leading Indian banks who

figure high on the list of top 500 in
this world have badly slipped dur-
.ing ‘the current year. State Bank
of India has slipped to 84th position
from position 79. Bank of India has
gone down to 309 from 303 Bank of
Baroda to 325 from 293. Punjab
National Bank has gone down to
346 from 315. Syndicate Bank has
gone down to 444 from 442. And
United Commercial Bank has gone
down to 484 from 402."

This is the progress of the Indian
banks among the top 500 banks in the
world. How this has come about and
why this has come about is what I
would like the Minister to tell us.

SHRI NIRMAL (CHATTERJEE
(West Bengal): What is your infer-
ence?

SHRI R. RAMAKRISHNAN: My
inference iz that the bankg are
working very ineficiently. I would
come to that point later. About ero-
sion of the profitability of these Banks,

I will come to that point.
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Last year, Madam, you might have
read a report. A bank clerk in Guja-
rat made about a crore of rupees and
became a film producer by a simple
operation of forgery. He had some-
body in the head office of the bank,
in the clearing house. He was able
to get this. In several banks many
unserupulotts businessmen in  collu-
sion with bamk chairmen, bank offi-
cials, managers or general managers
do it by kite-flying {ransactions of

crores of rupees.

Individual instances, 1 will pass on
to the Minister. I do not want to men-
tion them. Otherwise, there will be a
threat to my life. Mr. S, B. Chaven
would mot give me protection becanse
in his view, as the other day he stat-
ed, threat perceplion should be of the
Delhi Police and not mine. T am not
the person to tell him that my life is
threatened The PDelhi Police will
know whether my life 1s threatened
or not. So, T will not risk by saying
openly wht the persons are who have
done frauds. I will give that list se-
parately fto the Minister. Please do
not disclose that I gave it.

Madam, to conclude his aspect of
my gpeech, I would say that there
has to be an amendment of the law,
providing for summary tria] of persons
whether they are officers or business-
men connected with bank frauds, and
also you must be able to seize, con-
fiscate their property. The law should
be amended in such a way. Other.
wise, what happens, Madam, in these
bank fraud cases, 1 tell you. The
matter is invariably referred to the
CBI, and the CBI takes their own
sweet time. If the Minister will be
kind enough to provide this informa-
tion to the House, how many cases of
bank frauds have been referred to the
CBI and what the various stages are
at which they are pending, he him-
self will have a revelation. The mat-
ters which have bheen referred to the
CBI as early as 1962, 1963, 1965, are
«til1 pending at various stages. What
the CBI will say js, in some cases
they have reached ‘the preliminary
investigation stage and referred the
matter to the public prosecuter or to

working of Banks -

the Government for filling a charge-
sheet; that in other cases they have
filed a charge_sheet and that it is i«
various stages of trial; that in other
cases where they have finished the
triakstage, it is in various stages of
appeal. So, by the time the maiter
comes to the Supreme Court, neither
this Minister nor this Government,
nor I nor that businessman who com-
mitted the fraud nor the bank offi-
cial will be allve. We pass this on to
the next generation. There is no use
absolutely in referring the matter to
the C.B.I umless you got a time
bound schedule. If the laws of our
land are such that CBI cannot do
this investigation within the lawg then
you better amend the laws. At least
1 as an individual and citizen if T am
a Member of Parliament at that time
when laws are brought before ys for
passing, I will gupport thta measure,
Otherwise you will never be able to
unearth these bank frauds.

Now, I would like t0 come to the
question of profitability about which
my hon. friend, Shri Nirmal Chat-
terjee wanted to know. I will give
only a few figures here agbout some
of the top nationalised banks. These
figures 1 have taken out from the
Reserve Bank of India report itsell.
Among 11 nationalised banks which
had employed between them about
40,000 to 50.000 crores in terms of
working funds. the profitability total
ag revealed by the Miuistry a few
days back is only 80 crores. Tt was
about 109 crores in the previous year.
Before that it was 130 crores. Now
slowly it ig gliding down in spite of
the public not being able to know
ag t0 how much of the secret reserves
is being credited to profit and how
much bad debts are heing written off.

Madam, perhaps the Minister will
know about 5 recent case where a
workman director of 3 bank asked
the chairman of the bank to provide
him the information about how much
of funds is being written off as bad
debts. The chairman refused to give
that information to the workman di-
rector on the ground that that infor-
mation cannot be provided to him. But
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this information wag provided to the

Chartered Accountant representative
director and he in turn with the audi-
tors has seen that information, So,
the Chairman told the workman direc-
tor that he was mot entitled to gsee
that information. The workman di-
reator has asked him that information
in writing. Madam, do you know
what happened to that workman di-
rector. He was removed from that
directorship. This is the case which
the Minister perhaps may knew. If
he does not knhow, I would ask him to
look into it. Now, the question is:
even if a director cannot know what
is happening, whether you or I can
get to know about it? Therefore, what
I am trying to say is that the profit-
ability has gone down so badly. The
Bank of Baroda which has got a work-
ing fund of Rs, 5,353 croreg has made
a maximum profit of Rs. 8.6 croreg.
This is for the year 1983-84. The Pun-
jab [National Bank with Rs. 5.072
crores working fund has alse
made Rs, 3.53 crores, Madam,
T am just giving some fmpor-
tant details and 1 will not go into too
much details. With an overall Rs.
5,000 crores working fund they have
made a profit of Rs. 8.6 crores. But
the Indian Bank with Rs. 2,002 crores
working fund has made a profit of
Rs. 1.40 crores. And another bank
with Rs. 3.000 crores working fund
has made a profit of Rs. 3-4 crores.
The working fund between the Indian
Overseas Bank and the Indian Bank
is only Rs. 1,000 crores more. These
banks were able to make an extrs
profit of Rs. 3 crores. That means
for Rs. 5,000 crores, how many crores
of extra profit they can make. Accor-
ding to my calculation, they can make
an extra -profit of Rs. 8.7 crores.
Therefore. somehting is grossly wrong
with the profiability of these banks.
There are a varietv of reasons to be
found out. Of course, we cannot go
into the Wvariomg reagons why they
have come down. But one reason I
must very regretfully share with my
hon friend belonging to CPT(M)
from West Bengal. for the low profit
for which the emvlovees as well as
officers are responsible.

[9 AUG.
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Madam, today there ig a threat of
strike by the All India Bank Officerg
looming large over the horizon om
18th of thic month. Of course, the Go-
vernment has been good enough to
implement after a long time the Pil-
lai Committee report. In that report
excepting one recommendation about
the factor of bank transferability of
officers, the Government have imple.
mented other recommendations. As
far as he clerical grade is concerned.
there are no uniform pay-scales.
There was a tripartite settlement and
they are gtill holding meetings for the
past three years. But the low protits
in the banks can be attributed to boch
the officers and the employees.
This is a matter whih, I think, ig
causing concern to the entire nation
and the Government should take st-
rong action. I do not say that any in-
dividual trade wunions or anybody ts
responsible. On the whole the work-
ers get huge wage Bills. T think one
bank pays nearly Rs. 85 crores. T am
talking about the top banks. These
top banks pay Rs. 80 to 90 crores as
wage bill. But +the real reason ls
that the Central Bank which. is hav.
ing the same amount of working fund
and same number of branches has
got 3,000 more officery than the Pun.
jab Natimal Bank. So, there is a
definite case for rationalisation from -
bank ¢o bank. That i= why, in one of
my resolutions, I have pointed to the
fact that despite their doing the same
function, the pay scale are all righ$
now but for non-nationalised banks,
the pay scales are not okay for the
officers. For the clerical cadre, it is
almost the same as nationalised bank:
but in the non-nationalised banks, for
the officers, it is not the same as like
the nationalised banks. But whatever
may be the pay gcales, you give any
amount of money to the officers or the
employees. I will be the las+ person
to object to it but get the work ow
of them. Why has the productivity
gone down? Today, like anyone, mos:
of us go to the Banks Fxcepting the
Parliament House Branch of State
Bank of India where the officers, 1
think  know the individual Member
of Parliament and extend the utmos?
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courtesy, if you go %o any other na-
tionalised bank or non-nationalised
bank anywhere, I think, it will be a
wretched experience because if you
want to buy a simple bank draff, you
will have to wait in the quenue, Bank
draft is given to you within half or
one hour. It ig all right. The receiv-
ing cashier will tell you, it has gonc
to the department, from there, it will
go to officer. Officer would have gone
for tea or manager would have call-
ed him. So. you have to wait for five
or six hourg to get the simple bank
draft and do you get the service with
a smile? T do not think so. So, the bank
officers and the bank employees think
it doing you great favour by giving
you what you want. This is the atti-
tude. There is something wrong in
the entire culture of our banks em-
ployees. T am wery gorry to say this
but thig iz a fact and I think, the
Government should do something
about this aspect. .

SHRI NIRMAL CHATTERJEE: The
CPI (M) is no less concerned that the
public sector should be a model and
set up a pace in the economy. Ij is
absolutely true but how this should
be done, perhaps, we differ with the
government. But we want that the
public sector employees should set
an example before the country.

SHRI GURUDAs DAS GUPTA
(West Bengal): Sir, on a point of
clarification. = Thig is also the stand

of our party, the Communist Party of
India having strengty and organisation
in the bank employees, we believe
that the workers and employees
should play their role definitely but it
cannot be over-looked that in most
cases, it is the big people in the mana-
gement, who are responsible for mal-
functioning in the banks and for the
fraudg that are now being carried on.
It is useless to speak of the role of
employees. They are being made a
victim. 1 know cases where on tele-
phone, the Genera] Manager asked
Manager of the Particular department.
Advance the loan.. I have the expe-
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rience and I wil] speak on that next

day. jicistos~ el eyt TImtoan

SHRI R. RAMAKRISHNAN: I am
grateful to both the members from
the CPM and the CPI to clarify their
party’s stand. When I made the ob-
servation, I have not referred to any
individual parly or any individual
union. It ig the employees as a whole.
I am glad to know from both of them
that they also want constructive co.
operation and their attitudes differ. It
is a question of idea, difference of ap-
proach but whatever it is, my submis-
sion and plea is that there should be
a some work culiure where the cus-
tomer ig not the victim. I am not con-
cerned about the Manager and the
employeeg problems. 1 am only saymg

that as vpublic, as citizeny; of this
country, as a customer to the
bank, I am entitled to some
service for which I am pre-
pared to pay and that service

should be there particularly because
the banking sector employees are some
of the better paid employees in our
country. There are agricultural la-
bourers, other people, who are less
paid and less fortunate in this coun-
try. Unorganised sector is there but
banking sector ig considerabley better
paid anq the prerequisiteg and the
facilitieg which they receive are much
better than any of their less fortunate
brothers. Now, Madam, I will come to
one more important point. This is
about the competition. Now, origi-
nally. when the Bank Nationalisa*ion
was there, the idea was that the va-
rious natonalised bgnks by competing
with each other will provide effective
-and efficient service ang even in 1980,
when Mr. R. Venkataraman, our pre-
sent Chairman, was the Finance Min-
ister, he toyed with the idea of mak-
ing these 14 or 20 banks to 5 or 6
banks but unfortunately, in t he Gov-
ernment itself, thers seems to be a
difference of opinion. Mr. Advani
and myself were members when Life
Insurance Corporation Bill came up
for splitting. They rushed through
that bill ang they said that Govern-
ment wants to split it. It wag part
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of the budget speech. The very same
Government said, no, we do not want
to split it. So they want g giant,
monolythic corporation like the Life
Insurance Corporation, which is much
worse than the public sector banks.
I think somebody should bring some
resolution on the Life Insurance Cor-
poration and its working. I think
it is a much greater ocean. I will not
deviate into that now. But the same
Government doég not” want the 28
banks to be made intg five or six
zonal banks competing with other
non-nationalised banks ang foreign
banks, for whatever reasons. I do
not know the rationale behind the
whole thing. What T do know it that
there can be efficiency arising out of
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competition. Now, what  hapens,
Madam? 71 will come to the guesfion

of branch expansion. The Governor
of the Reserve Bank itself, Mr., Mal-
hotra, recently while addressing the
Gujarat Chamber of Commerce said
that something should be dong to
restrict the mushroom growth of
branches among the nationalised and
non-nationalised banks; otherwise in
another twg years, there will be a
branch everywhere angq with not en-
ough people to come to it, not being
able to raise enough resources and
it will not be viable. Now if there
should be a restriction on this mush-
room growth of branches, there should
be a coordinated policy and the Re-
serve Bank should lay down certain
guidelines. Now, I know, for instan-
ce, that in certain VIP constituencies,
each nationalised bank vies with the
other in trying to get, by hook or
crook, a licence to open a branch in
that area so that the Chairman of that
bank can tell the Finance Minister or
the Prime Minister or whoever is the
VIP, “Look, the branch of my bank
In your area has given so much fo
the depressed classes, so much to the
priority sector.” So what happens is
that in the VIP constituencies, there
are 27 branches of banks attending to
a very small area. Madam, when the
banks were nationalised in 1969, there
were 9,162 branches. Today, accord-
ing to the Minister’'s own statement
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in Parliament, there are more than
48,316 branches of the public sector
banks in India. The branch per
population was gne in 60.000 earlier.
Now it has been reduced kg one in
15,000. In certain areag it is still one
in 30,000. This is like taking the
average depth of a river. At one
place it ig six feet deep and at ano-
ther place, it is two feey deep; but
it does not mean that the average
depth is four feet. Here i1t is an
askew type of thing, to use the statis-
tical term, and this matter should be
looked into. But the more important
thing js that the Reserve Bank, while
granting licences, shoulq see that the
lead bank of that area, another natio-
nalised bank and a third non-nationa-
lised bank, these three alone are given
licences in any rural area so that they
may effectively compete with each
other, effectively rvpnder service to
the people and also implement the
policies of the Government, whether
they are in IRDP lending or priority
sector lending or agricultural credit
operationg or anything. This will re-
sult in huge economies which will add
to the profitability of the banks. So
thig is a matter which the Government
alone can tackle. Though the Reserve
Bank of India is supposed to be an
independent body, it is well known
that it is tHeé Government which sha-
pes the policies of the Reserve Bank.
Thercfore, I appeal to the Finance
Minister, through you. Madam. that
this is a matter where they shoulf de
something, particularly when the
Governor of the Reserve Bank him-
self has expressed concern over it,
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Now, Madam, I will come to another
point, regarding computerisation. Now,
of course, there hag been hopefully
some settlement with the employees
as they have been assured thaf there
will be no retrenchment. I think
even in Calcutta the matter hag been
settled. There hag to be computeri-
sation. We have got to be in tune
with the times. Here I would like 4o
draw the attention of the Finance
Minister through you, Madam, that we
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are losing, the Indian bankg are los-
ing at least Rs. 80 to Rs. 90 crores
every day and they are going to lose
much more, because in international
financial and foreign exchange opera-
tions, each bank now ig going in for
its own type of computer ang these
computers are not compatible to each
other. One bank is going in for the
1BM type computer and another bank
is going in for another type of com-
puter. One bank ig going in for the
third generation computer and ano-
ther is going in for the'second gene-
ration computer. Ultimately, after
spending millions of rupees, when the
INSAT-IC comes, about which there
was a discussion here yesterday, and
we get all the channels and these are
connected to New York, Tokyo, Lon-
don, and other places, what will hap-
pen is, when you find that the com-
puters are not compatible to each
other, you will have a big problem.
Therefore, on this occasion I would
appeal to the Finance Minister™ to
see that there is a coordination cell
set up in +he Banking Ministry to
coordinate the working of the various
banks as to what computers they are
going to have and how they are going
to be used. And how is it that they
are incurring Rs. 80—Rs. %0
4p.Mm, crores of loss per day? Is it
because tlge) timings of the
exchange malrkets in
London, Tokyo, New York and
Delhi differ? With the aid of the
modern gadgets huge funls which are
coming into this country are
lying idle and, if they are not pro-
perly invested because of thig diffe-
rence in timings the loss of what they
call hedging in foreign exchange is
so great. This is a matter which
should cause you a lot of concern.

foreign

Now T shall come to one very im-
portant point ang this is about the
question of bank dacoities and bank
lootines. Both in this House and In
the other House last vear we had a
number of Call Attention and other
discussions  on bank dacoities and
bank lootings which had taken place.
The then Home Minister, Mr. P. C.
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Sethi, said while replying to a Call-

Attention in <he Lok Sabhg on March
4 1984 that he had addresseq the
State Governments. He had admit-
ted what was happening. Here again
one thing ig good, Government admit
what is happening. The Home
Minister admitteg “hat there has been
increase in bank dacoitieg and theTre
has been increase in bank robberies.
But then he said that “the Govern-
ment of India have addressed all'the
State Governments”—It ig just like
Rao Birendra Singh blaming the
State Governments; the other day
when there was a discussion on the
prices of essential commodities, Rao
Birendra Singh said that *he State
Government’s are not doing this,
they are not doing that. Similarly
the Home Minister addressed the
State Governments “o tighten the se-
curity arrangements in the banks.
All right, they are welcome.” Then
he said: “A high-power working
group set up by the Ministry of
Finance gave a report on the action
to be %aken’ to improve security ar-
rangements in banks. This report
has been sent to all public sector
banks, the Reserve Bank of Indig and

.also State Governments for implemen.

tation.” This happenédd in WMarch
1984. Why T am bringing this before
the House is before March, 1984 and
August, 1985, Mr. Minister, I would
like to ask you through the Vice-
Chairman whether you had followed
up this, whether you have got any
feed-back ag to whether the State
Governments have tightened their
security measures, their security pro-
cedures, or whether the banks have
constituteq another sub-committee to
go into your detailed guidelineg and
what happened. Because, ever” today
many of the banks do not have pro-
per alarm system, many of the banks
do not have a proper security force.
In this very House the then Home
Minister, T remember, had said that a
special security force for banks will
be created. Have you constifuted thig
soecial serurity force? If not, why
not? Because, this is in addifion te
the regular law and order police and
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this is wvery essential today. Of
course, law and order is not a Central
responsibility. I cannot blame the
Finance Minister. But in foreign
banks the moment a robber or a
thief or a gunman enters, you have
got electronic devices by pressing a
button with a foot, alarm wil] go
round so that the entire locality will
be alerted ang it is also connected to
the nearest police station. When so
much of sophisticated electronic gad-
getry ig available, with the new policy
of electronic revolution which this
Government wants to usher in why
cannot we do this for protecting the
safety of our banks, our bank emp-
loyeeg and for the safety of the coun-
iry in general? Even now bank dacoi-
ties and bank lootings are taking
place and yet no action seems to have
been taken. Is it because perhaps
everybody was busy in Punjab and
they were not concentrating their at-
“ention on the banks themselves?
Madam Vice-Chairman, ¥ know this
is a very important resolution and just
because you are indulgent with me
I should not take more time than has
been allotted. I wouly like to con-
clude by making just one or two
observations.

Madam, we are talking of the Se-
venth Five Year Plan now. And the
banking sector is egually important
that the time has really come when
the Government of India should, I
4hink, have a comprehensive national
banking plan. This shoulg be a five-
year plan which must be drawn up
wi'™ the individual banks and their
recmirements in mind, and the pro-
grammes of the individual banks, once
they are drawn up and are approved
by the Government. should be brought
before Parliament. These programmes
should be within the framework of
this banking plan so that there can be
continuous monitoring of what i< going
on. This will also help you. Even if
you don’t have this parliamentary
committee which, T know you are not
going to accept, you can yourself mo-
nitor the working of the banks be-
cause you will have some ‘targets,
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some goals, tc be achieveg and you
can do this. Therefore, before any
further loss of time, you have to apply
your mind to have this comprehensive
national banking plan. And now,
Madam, you see, there is only one
thing to which I would like to make a
reference. Recently, you declared a
moratorium on banks. In the olden
days, there wag the failure of the
Hanuman Bank and then fthere was
the failure of the Palai Central Bank.
Fortunately, after the nationalisafion
of “he banks in the country the war-
ning signal has been given and has
been taken. Even then i is only an
alarm signal that something is wrong
with the gtate of health of your bapk-
ing sector. The very fact that the
Lakshmi Commercial Bank the Cochin
Bank and the State Bank of Miraj had
to be merged with one or the other of
the nationalised banks only shows
that there is something wrong. You
have now only avoided or escaped The
situation. For some symptoms of a
deeper malaise, you are just giving
only Aspifin because only headache
comes first. But you have to go deep
into this. Unless you take some
effective steps, I do not think that the
banking sector will henefit or improve.

Now, I would like {0 say something
about what was said by an eminent
economist in his D. R. Gadgil Memo- -
ria] Lecture, in memory of my friend,
Shri Gadgil’s able father...

SHRI LAL K. ADVANI (Madhya
Pradesh): Not his father but some
other relation.

SHRI R. RAMAKRISHNAN: 1 see.
Anyway, the lecture was delivered
bv Prof. P. R. Brahmananda. a reno-
wned economist and it was on ‘“Bank-
ing and Development”, The famous
economist. Prof. P.R. Brahmasdnanda
warned—Mr. Minister, this was in a
semianr on Banking and Development
conducted in your State. Karnataka—
and 1 would like to quote:

“There is every indication that
‘the banking system in the country
is being tranformed intoc a gigantie
sick indusiry.”
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The report further asyts h that *he
regretted that the authorities were ob-
lvioug of the fact that thig vital sector
was sitting on a volcano which might
erupt at any time.” Madam1 these
are all Cassandra-like words and I
only hope that they do not come true,
the words of Prof. P.R. Brahmana-
nda, the renowned economist. Now,
the banks have given loans {0 many
sick units and there are about 85,000
sick units in the small sector and about
four thousand crores of rupeés are

locked up in this sector angd in the
agricultural sector there aré huge
amounts of overdues. I cannot go

into all those things now because
there is no time and I am not going
intg the question gbout priority loans
and how they are all accounting for
the erosion of the profitability of the
‘banks. However, I would only like
t6 tell yoy that during the last few
years a severe crisis hag set in in the
banking sector which we are facing
today ang this ig because of the gro-
wing suspicion of the people that the
banks funds are being tied up with
politics, with  frauds, with loans to
sick units, with overdues in the agri-
cultural sector and so on. He has said
that the authorities should recognise.
should realise, that if this tremendous
crisis that the banks are facing now
persists, then the banking sector will
become a sinking sector with far-rea-

ching implicationg to our monetary
policy and to our economy. There-
fore, I have moved this Resolution

which has given us an opporfunily to
examine the working of the banking
system in the country in greater
depth. I would very much like to
urge upon the Minister to take note
of what all has been said by me and
whatever is going to be spoken by
others on this very important issue
and I would request him to see that
something is done by the Government
to prevent bank frauds to prevent
dacoities to improve the safety of the
officers in the banks and, incidentally,
to tone up their working as
far as their efficieney is concern-
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ed. Even if you do not agree
to my request please at least take
adequate precautions to see that you
have some other system of monito-
ring of the whole banking system in-
cluding bank advances. Otherwise,
ag Prof. Brahmananda has gaid, you
will only be going in for just another
gigantic sick industry in the country.
Thank you, Madam.

The quesbtion was proposed,

THE VICE-CHAIRMAN (SHRIMA.
TI KANAK MUKHERJEE: Now. Mr.
Rameshwar Thakur.

SHRI RAMESHWAR THAKUR
(Bihar): Madam Vice-Chairman, 1
have very carefully gone through the
resolution placed by my friend Shri
R. Ramakrishnan, a very learned
friend and his long speech covering
various aspects of banking in our
country, As we are all aware, bank-
ing has an important role to play in
the economic development of the
country. And this has been there
from the very begining. The Resolu-
tion deals with our apects. One, dest-
pite 16 years having passed when the
banks were nationalised; the other
part deals with the increasing number
of frauds and other malpractices in
banks; the third part deals with the
incidence of dacoities, thefts, etc: In
the branches of nationalised banks:
and the fourth is in regard to unifor-
mity of pay scales and service con-
dition on these four premises, Madam,
my learned friend has desired that a
parliamentary commitiee should be
set up, and there also with a proviso
that a retired Supreme Court Judge
should be the Chairman of the Com-
mittee which should enquire into the
affairs and activities of nationalised
banks 1 thought some more areas
which are more vulnerable would be
covered if at all we have to see that
an in-depth study is to be made.

So far as these grounds arc coneer-
ned, I would say in these 16 years of
nationalized banks in our country, in
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the economic development, both rural
and urban, in proper context we
should appreciate the role of these
nationalised banks. While there is
room for improvement—I am one of
those persons who has been closely
associated with the rural develop-
ment programme and who  knows
the difficulties of the working of
many rural branches, and 1 have
also had the privilege of being on
the Board of a nationalised banks
and I have seen its working from
close quarters—I would say that it
will be unfair to say that the bank-
ing sector after nationalisation has
not achieved the desired goal and
has not done the tasks referred to it

and that it hag not been accountable
to Parliament.

So far as the performance is con-
cerned, we are all aware that from
the very beginning after the Indepen-
dence, in 1950-51, at the beginning of
the First Five Year Plan, we had a
total number of 430 banks with de-
posits of Rs 820 crores and a credit
of Rs. 580 crores, Today after nation-
alisation what is the position? I would
like to quote from a report of a par-
liamentary committee so that we do
not have any misunderstanding about
the figures. The Estimates Committee
of Parliament in its Report for the
vea: 1982-83—84th Report—has given
certain figures which are very impor-
tant. While making a very critical in-
depth study of the working of nation-
alised banks i1 our country, it says
that the total bank deposits have in-
creased from Rs 4646 crores in June
1969 to Rs. 56,000 crores in December
1952 and increased 13 times. Deposits
in proportion to the national income
have increased from 155 per cent of
national income in June 1969 to 36.1
per cent in June 1982, It has commen-
ted on the performance so far as de-
posits of these banks are concerned
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The second is in regard to the priori-
ty sector. It says that in June 1969
the priority sector accounted for 14.6
per cent of public sector banks’ credit,
Today its percentage has increased to
37.2. And as you are aware, the Re-
serve Bank had kept the limit for the
priority sector to 40 per cent in 1984;
it reached 37.2 per cent in the year
1982 itself. The number of rural
branches has increased from 1832
to 21,648 branches as at the end of
December 1982, which accounts for
52 per cent of the total branches. So
from 22.2 per cent it has gone up to
more than 52 per cent. It hag further
gone up now. The hon. Minister will
be able to give us the latest figure.
The credit-deposit 'ratio in the rural
branches has gone up from 37.2 per
cent in June 1969 to 60.3 per cent in
December 1982, These figures are
necessary to analyse the achievements
of these branches of the banks. There
are inherent deficiencies in such a
vast expansion of the banking net-
work, particularly in the rural sector
for which the banking system at the
time of nationalisation was not pre-
pared. The necessary infra-structure
was not there. The training of the
people, officers and staff, also takes
time. There arc many suggestions in
this report which needs consideration
by the Government and which can
remedy some of the inherent defects
which are there, -
As regards frauds, 1 would like to
deal with the points made by- the
hon, Members, When we have an
increase of 13 times in the operation
of banks, what is the position of
frauds? The Committee says in _ its
repori at paragraph 6.37: ’

“The Committee cannot but ex-
press their grave concern over the
alarming rise. in bank frauds. The
number of bank frauds in public
sector banks has gone up from 1422
cases involving a total amount of



255 Resolution re. appoint- [ RAJYA SABHA] Cmnmittee to go into 256

ment of g Parliamentary
[Shri Rameshwar Thakur]

7.38 crores in 1978 to 2065 involv-
ing a total amount of as much as
19.35 crores in 1982.”

The Committee explains it later-
on and says:

“Government’s assessment of the
situation is that banks already have
a vigilance machinery and adequate
procedures but these frauds take
place not because there are any
loopholes in procedures but because
such procedures are not followed.”

They say that there are no loop-
holes in procedures, but the pro-
cedures have not beep fully followed.
They further says:

« ..over the years so much
stréss had been laid on develop-
mental activities that they <{(banks)
have neglected their house keeping
actlvities like reconciliation of ac-
cov nts.”

This is a fact in the banking indus-
try. ‘fherefore the Committee has said
that where the bank employees are
found guilty of fraud or of being in
collusion with persons cdmmitting
such frauds, they should be awarded
exenuplary punishment to serve as a
warning to others. I think this re-
commendation of the Committee will
be followed by the Government. The
more important thing that has been
pointed out by the Committee is
about the reconciliation of accounts.
It is » known fact and my friend has
not mfmtioned it. I think it is impor-
tant for each and every branch of a
bank, whether in the rural or urban
areas, that the rcconciliation of the
day-te ‘day deposits and advances is
made. One of the inherent sources of
fraud has been this because we are
not able to do it in time. This creates
a number of problems. We find that
it leads to frauds. This is one inherent
defect in house keeping which needs
to be improved. Therec are other
afreas also such as vigilance and the
officers and staff not performing their
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duties in a 7regular and effective
manner, If the employees perform
their duties well, this would help.

There js anothdr suggestion by the
High Power Committee of the Re-
serve Bank of India and this should
be taken into consideration by the
various branches of the banks.

The other point is regarding the
number of incidents of dacoitics and
theft. If dacoities take place, we have
to see whether it is the banking in-
dustry which is responsible or the
society as a whole or the law and
order situation or the social condi-
tions prevailing in the country are
responsible, 1 think the latter are
primarily responsible, They suggest
that there should be a pariliamentary
committee. 1 don’t think it is a pro-
per ground for a parliamentary com-
mittee. Everybody agrees that there
should be proper precautions taken
by the banks themselves as well as
by the law and order machinery of
the State. At the same time, we can-
not say that this is a ground on the
basis of which there should be a
parliamentary committee,

Then it has been mentioned that
despite most of the banks perform-
ing the same functions there is no
uniformity in pay scales and service
conditions,

We should know the historical back-
ground of the banking sector. The
State Bank of India, though natio-
nalised, has its own pay scales. Other
banks have also their own pay scales.
By and large, they are satisfied And
it is not a question of my freind that
anybody is illpaid in the banking sec-
tor. Right from the small man. the
clerk or the othey lower staff to the
officers. they are well paid. In fact.
they are very well paid than the
other scctors of the economy. The
question is that if there is not a
uniformity, there are other reasons
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also because the establishment  cost
to the total expenditure ratio is there.
And the Committee has said at one
place that the establishment cost as
percentage to the total expenditure
ranges between 25 and 32 per cent
in the case of nine banks. These
Banks are: the State Bank of Bika-
ner and Jaipur 32¢, the State Bank
of Hyderabad 30 per cent, the State
Bank of Indore 30.5 per cent, the
State Bank of Mysore 30.8%, the State
Bank of Saurashtra 31 per cent and
the Dena Bank 27 per cent. In the
case of the Union Bank of India, it
comes Lo 26 per cent, in the case of
Oriental Bank of Commerce, it is 25
per cent, and in the case of Vijaya
Bank, it is 30 per cent. As the esta-
blishment cost is in different ratios
in relation to the total expenditure in
different banks, wc canndt say thal
there should be absolutely a uniform
rate of pay scales for all the emplo-
yees of all the banks. It will Dbe
extremely difficult. There is a histo-
rical background, there is a struc-
ture, therc is an organisational pat-
tern and a working pattern. And a
high-powered Committee hag already
given a Report. Those reports are
being considered. And it is not uni-
laterally that the Government or the
banks will decide. So far as the uni-
ons in different banks are concerned.
They are being consulted. There arc
agreements between the unions and
the banks, and in many cases they re-
sist very much any variation. There-
fore, it is not so easy to say that we
must have a uniform system. And my
freind has mentioned about the pri-
vate sector banks. We should know
that 91 per cent of the banking in-
dustry is in the public sector. There-
fore. would he suggest that in the
case of the 9 per cent of the banking
industry also the Government should
fix a regular pay and an equal pav
to all of them? There are very small
banks. They are working in different
parts of the country. They have
their own structure. I don't think
there should be a serious suggestion
of thls kind that in those banks also
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there should be uniform pay scales
for officers and staff. Therefore, this
point is not tenable. If you take these
four points, on that ground, there is
hardly any case to say that there
should be a Parliamentary Commit-
tee to look into this matter. And
even if there is to be a Parliamentary
Commitiee as my friend feels strongly,
no terms of reference have been
mentioned. And how can this Com-
mittee in six months go round the
country, examine all the 20 nationa-
lised banks and other banks and all
the aspects of the banking industry
and then report to the Parliament
and on that basis there shall be re-
forms of the banking sector? This is
also not a feasible recommendation.
It is not practical at all. It will not
be workable because the thing is that
we have the reports of the Banking
Commission. I had the privilege of
being the Chairman of one of the
committees of the Banking Commis-
sion. There were so many high-po-
wered committees between 1972 and
1984, T have been associated with the
working on various aspects. ..
I R R . B

SHRI R. RAMAKRISHNAN: Ma-
dam Vice-Chairman, if I may inter-
rupt Mr. Thakur for a minute, 1
would like to tell him that I know
there was the Banking Commission.
I know he was the Chairman of one
of the sub-committees. After that,
there was this Pillai Committee on
the Personnel. Than there was the
James Raj Committee. Then there
was the Choksi Committee and so
many other committees.  Then
there was the Sezhiyan com-
mittee. I have not referred to them.
I know all these things are there.
But the Government still has to im-
plement many of the recommendations
of the Banking Commission. Why I
have recommended six months is be-
cause otherwise it will be said that
this is also a Bharat Darshan Com-
mittee, T have not mentioned the
terms of reference. It is in principle
I want to know whether they will
agree. That ig all
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SHRI RAMESHWAR THAKUR: 1
think, on both these scores, I have a
strong feeling that the suggestion is
not tenable. I would say with ex-
perience and what I sincerely believe
about it because in these matters, as
you have rightly said, if one goes
through these reports one, would
find the recommendations of these
committees, including the reports and
the recommendations of the Estima-
tes Committee of the Parliament very
useful. You are saying of a Parlia-
mentary Committee. There is already
the Report of the Estimates Commit-
tee, 5 Parliamentary Committee which
consists of very eminent people front
the Parliament. They have just
given their Report., They have exami-
ned almost all aspects of banking.
They have given a very commendable
report. They have been highly criti-
cal in many areas. We should take
up those areas first and request the
Government to implement them faith-
fully. That is what is needed. No
committee can, I can say with some
degree of experience, go within a
period of six months through all the
aspects of the banking industry and
come forward with practical sugges-
tions which will bring about mucn
more desired improvements particu-
larly in the areag which are mention-
ed by our hon. Member. There
are other areas which we can probe.
For instance, we can find out why the
lead bank system is not working pro-
perly. What are the deficiencies?

-

SHRI NIRMAL CHATTERJEE:
While he spoke, he also referred to
the necessity of a standing parlia-
mentary committee like the PAC or
PUC. How do you react to that?

SHRI RAMESHWAR THAKUR: It
is not a question of having a stand-
ing committee like the Estimates Com-
mittee. Today we have the opportu-
nity of examining 13 Grammin Banks’

reports that have been laid on the
Table. Have we studied them and
then come back to the House? The

question is not only of standing com-

i
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mittees. But when we have got a
standing committee like the Estima-
tes Committee. ..

SHRI NIRMAL CHATTERJEE:
Just a minute, Mr. Thakur. The
Comptroller and Auditor-General sub-
mits its reports. We do not discuss
them. But because there is 3 Public
Accounts Committee, it picks up some
of the paragraphs, goes into them
deepply and then submits a report.
Similary, if we have a parliamentary
committee on the financial institutions,
including the banks, then that will
also, on the basis of certain reports,
be able to examine certain things,
educate us and help the Government
to take steps wherever they are ne-
cessary. . How do you react to this
suggestion because he has alsg refer-
reR to the standing committee?

SHRI RAMESHWAR THAKUR:
This suggestion has 3 merit but it
means not only the nationalised banks
but also all the long-term financial
institutions, insurance companies and
other credit channels. We will have
to consider if we take the entire credit
range. I think it needs careful exa-
mination by the Government. It may
be a good idea but we will have to
consider also whether for the other
industrial sectors, for all the other
important sectors of our national eco-
nomy, we should have standing com-
mitteeg or functional committees like
the Public Accountg Committee or the

Public  Undertakings Committee.
There are functional committees also
there. Whether we want sectoral

committees of the Parliament for all
the sectors, is a policy matter which
should be examined very carefully.
But I think this issue is not there so
far as this Resolution is concerned.
T appreciate the sentiments expressed
because this is a specialised seclor
for which a specialist group should
examine all the aspects closely and
should come forward with the right
kind of suggestions. I was quoting
from the Estimates Committee. Tt

-1
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has come forward with a laudable
suggestion but we have to see the
implementation part of it. There we
have to see where we have failed. It
is in the faithful implementation.
These suggestions are not implemen-
ted. Now, when we have commit-
tees, the question is that the commit-
tees should go into earlier recom-
mendations or we should have fresh
recommendations. That is my point.

Then there is a  paragraph here
about the profitability of the banks.
The  profitability of the banks also
depends on the secret reserves. Now,
this is a point indirectly touched by
my hon. friend. Now, in the banking
industry throughout the world there
is a debate going on, in the western
countries also, whether there should
be a secret reserve or not. The Res-
erve Bank is fully seized of this que-
stion. It has been considered an in
herent right of the banks to keep
something in secret reserve which
gives a little better viability and leve-
rage to meet the situation if there are
some special problems. So far as the
major issues are concerned, we should
have talked about sickness where the
banks are lending, Now we are acting
as a development bank., Even the
rural branches are development banks.
We have to see what are the deficien-
cies and defects, apart from the hu-
man failure. Systems are not follow-
ed. Where there is inefficiency, where
there is no proper service being given,
we are not able to cater to the needs
of the poorest of the poor sections of
the people. What we should do about
it? What are the infrastructural neces-
sities of these areas. The high-
powered .committee has said that
bank 1is one infrastructure itself
But one infrastructure does not
give all that we need. We certainly
want to give these facilities to the
poorest of the poor; but there are
other infrastructural necessities in the
rural areas, for instance energy, com-
munications, transport, marketing,
processing and so many other things

—~——
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are there which we need for the com-
mon man in the rural areas with the
help of which we should be in a posi-
tion to give better service and better
return from the bank. Now, bank
money is involved sometimes, We
talk about sickness. It is certainly
there. There are many big concerns
where sickness may be due to failure
of management or may be due to so-
me vested interests. Take the small
scale industries. Day before yesterday
we talked about the State Finance
Corporations.  There are lakhg and
lakhs of small scale industrial units
which are in sickness where banks
money is involved, where money of
the nationalised banks is involved.
The guestion is how do we do? For
that it is necessary that we develop
and nurture these development banks
so that they have branches if not at
small level, at least at the blocks
level so that they are in a position to
indentify such areas. Though they
have done it already hut the point is
whether there could be better guid-
ance. So far as small scale industries
are concerned, smaller units are being
developed by smaller people in the ~
villages and we want that they should
be able to get guidance, technical
guidance, financial guidance so that
they could develop their industry or
units. That is what is nceded today
but that is not being done. We are
working like a Government machin-
ery in the Dbranches in rural areas.
The real problem is we do not
have oriented people; we do not
have rural oriented staff and offi-
cers who are willing to go to villages.
They are basically city-oriented peo-
ple: they do not even want to live in
the rural areas.

My friend talked about = produc-
tion, about efficiency of the people
working there. Are we not aware of
the problems? Are we not aware
that unions in the banks are very
strong and they do not want even
a transfer from one branch to ano-
ther in the same district? Are we
not aware as to what should be the
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minimum per person: per unit cost
and how this unit cost could be im-
proved, how quality of service should
be improved, how we can extend
more courteous service to the people?
Those who come to us, they come
with the feeling that they are being
helped financially by the nationalised
bank but we are not able to gerve
them and guide them properly and
we are acting only like a money-
lender, that too, not a good money-
lender to be able to get better results.

Then about the new branches, my
friend said that we have fo open
new branches on selective basis, It
is not a question of being only selec-
tive though we have to be seletive in
some areas. In the all-India percen-
tage of the new branches, the average
comeg to 16,000 of population per
~~anch. It ig all-India figure. How-
ver, there are regional imbalances.
We need more branches in certain
sreas. For instance, Manipur average
ls 30,000 population to a branch;
Agsam 29,000; Sikkim ig 23,000; U.P.
and West Bengal it is 21,000. So,
where there are lesser number of
branches, we have to give more in-
centives for opening branches. Simi-
larly, in Assam, many block head-
quarters have no branch. The com-
mittee has also reported thay 292
block headquarters out of 675 were
identified ag unbanked and there are
no banking facilities. Therefore, pri-
ority must be given in such cases so
that all unbanked identifieq block
headquarters have the banking facili-
ties at the earliest. These figures
that T have quoted related to 1978
and hon. Minister should be able to
give us the latest information,

About staffing pattern, my friend
was saying that there is difficulty
about the staffing pattern. Qut of 28
banks, public sector banks, in 17
banks, the officer-clerk ratio is 1:1 to
1:2 and the ratio is between 1:2 to
1-3 in the case of 18 branches. The
Committee said, this seems to be

the working of Banks

very heavy. We should go into this,
whether we have appointeq clerical
staff or we have appointed more
officers. This is a matter which needs
consideration, In regard to this im-
balance in the staff ratio, the Reserve
Bank of India has been asked by
the Committee to have an indepth
study of staffing pattern in the banks
to see whether there is any imbal-
ance and that if there is imbalance,
what steps should be taken to en-
sure that administrative set up of
any bank does not become top heavy,

Now, Madam, I would like to men-
tion somthing about the cost. If there
is a cheque drawn, we should know
what is the cost. If there is a
draft made out, we should know
what is the cost. We should know
what is the cost of the various func-
tions of the banks. What is the cost
in the urban and rural areas; in re-
gard to transfer of money. There
are so many functions which are be-
ing discharged by the banks today.
Many of the functiong of the Gov-
ernment are being discharged by the
nationalised banks, including the six
nationalised banks which were taken
over in 1980. We should know the
cost of operation in respect of each
function, in respect of every branch
and in respect of every bank. Of
course, in the initial stages, banks
may be making losses. Particularly,
in the case of rural branches, there
is bound to be losses in the initial
period, in the first two or three
years. We should find out, where
there is loss, why there has been
loss and we should try to remove the
loss as early as possible. This will
be possible only when they know
the cost, they care for it and work
in the direction of eliminating th?
lost, to improve the working effi-
ciency, Then only, profitability, over-
all profitability, can be improved.

One other important matter is
about the credit-deposit ratio. In
this, we find that there is a lot of
difference. In the Southern Region,
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1{ 1s 80.7 per cent. In the Northern
Region and in the Eastern Region, it
8 between 49.6 and 56.1 per cent. In
the North-Eastern Region, it is down
to 45.8 per cent, This is an economic
indicator, in regard to regional im-
balance. The Reserve Bank of India
should go into this, to see how this
credit-deposit ratio can be improved.

Now, I would like to say something
in regard to the appointment of
directions on the banks boards. We
say that the directors who are ap-
pointed on these boards. who are
supposed to look after the affairs of
the banks, should be such that they
should look after the interests of the
poorest of the poor, particularly,
farmers, labourers, and so on, The
Committee has said that the anteca2-
dents as well as the businesgs inter-
csts and character of the persons
should be looked into before the
appointmeny is made. I would also
point out here that the nomineeg of
the Reserve Bank of India and the
Finance Ministry, representing the
Government on the boards of these
nationalised banks, have a very spe-
cial role to play, they should look
after the interests of the poorest of
the poor, as I said, they should find
out what are the deficiencies and
they should also ensure that all the
proposals which are sanctioned by
the board are approved in confor-
mity with the laid down banking
norms and not otherwise.

Madam, in the end, I would say,
we should try to improve the work-
ing of the banks as a whole, in the
rural as well as urban areas and
whatever deficiencies are there in
the structural pattern, in the work-
ing pattern, in the systems and pro-
cedureg to be followed, in the people
working in these banks, we should
try to remove them as early as pos-
sible. A number of committees have
given suggestions including the Esti-
mates Committee of Parliament In
1083.84. We should examine them,
slosely examine them and faithfully
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mplement them and then report to
Parliament as to what steps havz
been taken.

Madam, I feel, taking into consi-
deration what has peen said, there
seems to be no necessity of appoint-
ing a special committee of Parlia-
ment to examine these matters. It
will neither serve any useful pur-
pose. nor it will be able to complete
its task within a short period. The
terms of reference, particularly, the
aspects mentioned, are of an admi-
nistralive nature and they do not re-
quire any special committee of Par-
liament. Of course, the other aspect
which my hon, friend has mentioned
needs careful consideration. Thank
you very much.

i gaw 7 wiwan @iFw (fage) ¢
AT STHTIETE AR IGAT, TS §47
Faxt & guc g9 fo quad, g wwey
AERE A MWW Fi JAF FeA1 &I
IAC AL LA F TiF gwiv fagm
éﬁra:-aam s, AR IIET S A

fear &+ o ga% fxaE &1 SiE
= :qg“r A1 argnr, zofag f F 9@
?ﬁg*‘g 7 f& ardl 7w wgl q g%l
%i afgaid Al &1 3 F 4 ﬁrm T,
T TOFT STTEAT F | § AHHET
g f& ofi TmFma S HT R 9/
qe7 ®Y A ag 4l | # @gs 4g
a‘rgm % F4.314 S/ 7 Fg1 8 —

ifeg ¢ foqia 1 @ar,
FET FE Ai@ FT G |

st ag-ag fagiT § 7 qeawrad
AT HEALT H AiFdars, g 40,
SR T AT FHA A a‘i FT 9%
g1 afyg atdl 7 @A O1F S AGH
g a1 A ! % ag g1 93 AT
sidl @ aad 3 W dre 2 ag
il g W g AW EF F foraralt
§ st g8 i W dfad vEW
FEAT tra@' agt, faqar @@l | ady
gf A FOZ 1 W ARET
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5.00 P.M,

THE DEPUTY CHAIRMAN: This re-
solution will spill over and will be
discussed on 23rd August, 1985. Now
Mr. Janardhan Poojari. )

PAPERS LAID ON THE TABLE

Notifications .of] the Ministry ok
Finance (Department of Revenue) and
related papers

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 JANARDADHAN POOJARI):
Sir, I beg to lay on the Table a copy
each in (English and Hindi) of the
following Notifications of the Ministry
of Finance (Department of Revenue),
together with -Explanatory Memo-
randa thereon:—

(i)  Notification  No. 183/85-CE,
dated the 9th August, 1985 res-
tricting the benefit of exemption
available to goods falling under
Item 16A of the Central Excise
Tarif under the Notification No.
85|85-CE, dated the 17th March,
1985, to rubber products (other
than tread rubber and camel
back).

(ii)  Notification No. 184|85CE,
dated the 9th August, 1985, ex-
empting tread rubbed and camel
back falling under tariff item 16A
of Central Excise Tariff, up to a



